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ORDERS OF THE TRIBUNAL 

.espite the fact that the applicant 

does not have the minimum educational qualifica-. 

tion of 8th Class pass, he should be provided 

with a GrOup D post on compassionate groundoas 

his grievance relates to pre 4.3.1999. Respondent 

c 	
are, therefore, directed to provide a Group D 

/  
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I 	4 4 	f 

post to the applicaflt on compassionate ground 

within a eriod of one month hence. 

The O.A. is allowed as above. NO costs. 

dDICIAL) 

Cr4 	cC 22.4 • 2042 

order dated 27.02.2002, Respondents 

c:rc c acted One month's time to provide an 

t ploy mont on compassionate ground to the 

201 cant. 	filing M1SC.AppuicatiOfl N0.314/02 

cc 	cOndents have sought for two months' 

ccc cre to comply the orec 4co(5 27.02.2002 

rendered in the crcsont 0.S\b r  130/0. 

0—day Ns.S.L.Patnai}ç stctcs chr t 	by the 

ccd of May, 2002, the a)rlic.ant shall be 

rovided with a compassionate appointment, 

cr ±Hc11owing/6berving all the formalities. 
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4ving heard the counsels of both 

: 	, :icc.AoD1icatior No.130/02 is a1loced 

;:ith a direction to Respondents to comply the 

C, 	 'D nr )nrY) as 

anai4 , A.S.C. for the 

. 	ys that the ajclicant shall be provided 

cc engagement by 31.05.2002. 

cc4 caar cC4 105 of occ5-c 	both ordes, 
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